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1|1 AT AET §, A1 ag NiaarEe
Feae ot oo wefemey £i7 ) 97 W@
TS T TR AT f Far ag qudat
uic & o F qae § a0 A% ®9F
gz € A am g g v fegmm
A faaed giegs § Sdveel §
faa® sgmae aifew a@a 7 =
faaefaon &1 dam & fag vawr
HET 3 &7 ) WU OF FHT &
wEdl ®Y FWET q IART LA AT R
fe qar a1 gewo 7 w3 foaw ad
arfaw T w1 & A |rgan
g o5 wa wegear o & avg /T &)
T WA 1 wwd aar «@iigy fa
fergem w1 wvdre w1 fooar 99
F61 & | arfeea seEEr a1 om@
faa q@ wfemm  ewea & @0
FIHT AET 35T & wfFEmE s av
91 778 ¥ a3 A gwwa § f5 o
F HeiT w4 fegeam o § |
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wg wEgeAr WEd £ fF wwedr
quar @4 | gow A7 fomr gwn g fw
HEFRT T & AE ARAUEL FT 370
GuFaT A4 #1 AwAT ) AF AEAW §
Fr dta wmzmar a1 af-fomm & ave
78l &, & wamar § v Gog feem a1
T e A QAT T, I @
g0 A AT 9TF IEAT FT OFH TgAr
arifgr 1+ zav o T oW afaw
qFAT 2, = gam & 8 AW
mifeese w1 A fraw 2
garer cfwr gwdt w1 femd
FCT FT ) qFA U AL wgar av fw
& A1z 7 v wrgAr £ A7 & g
& 5 wwlre 5 Azt 30 09 Far
g w1% FF-ARAT 441 ¢ | aiEs qrE
qFE FFACAT § TAwd 7, A wrhew
& qTET &1 g Aevfas = # 1 agr
faargw dva & 1 avr o se A &9
g @@ wegeat ¥ IOC | 9 wAwd
§ fr Friar & smar & 1 aE-er
AT & 9F o & fr o 3 e
§ 37 sEr & far e & fog
T A TET § | T T FHI F
far o snfgd | wvq 7 wefic &
& S3gateen § TEd 9§ ) o
T FET F A FTZ-AFA AT GOW
g 7T wva § | F wawar § fr fee
4 W oifeew ag a5 dw
WHFAT IAH Wag FL §FA &, a1 §
AT AT FATTT & T gTId | 4 Fgar
wrgTr § & e ooely g &,
qiffear waT Sl 5 few 5% =7
ot wwgg AW & a9 foa a7 afaw
w3 § 1§ wgar wgar g e ag w1e-
Hifeat st atam 7 #532, fegmnfat
T T T OFL ) § o Fanaa
& fegrgeardt &1 ¥ ag av=arm w&ar
fir fora e ¥ ¥ ag fagmfon
w1, FATHET B A1 Fevewatr &t woram
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Fan, st 71 a9 & fodt g o
dare o, § avaar o g i+ g6 a@
W A S T A & an, fggamm
F @ e dare @i, we ey feem
T W T ACH K AT

st YWATUgM (IEE 93°)
o, e & g ax AT
T amdsgr @ A 4z
aaw Ag1 a1 & g & ag aew o
Tt ¥ g w61 weAr § 1 F wwma A
FIorer FT 720 4T | D FAA OF 417
ar w7 e fov 39 sfzarear wrd,
At fHe T FF ST 997 91 TAEwT A6
F< fear, s oy avw 2 &t i |9
gast wifzfas 370 ¥ smgw w29 |
gar fefmmet 2 | | s oY smgar av
e g gwraan 2 &few goee 27
qCH F AE THE AT TG AT T
@ ¥ A ATAT FAATT qAT AT @
2 | s fr &l 559, FE1 S,
FET F9, qE AW FATE | AT HAT A1 GH
fraradigs W E |

T (S HRATHA AR
gt fF o a1 Wi £ |

=} g A At TE )

ITAATETE (S WHAT REA @A)
e e f& grem dr €

Y TR gt WY, A ar
o8 e gfeamafa ww” § gw mowr
feafe =1 &9 qJacTa @ %
el

Frgwrene (o TEAT we @)
ag o § waw ot W

s TemTaaw ¢ A1 & wg faan
v |

I (S s e o)
Ffer oo 10 faaz &, @ a=a &
1% ey 7 § 1 9 fase wod @Y
Lol
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1 AT o Wew 10 famz

ofrem, gafa® gn oiw w1 ov
wH FAU AFIAAL GW FEAT AT 2
ferd, ga = £ BF gae g § o
Ze Y Fits AT gare ow 77 faa oy
FOHTZ & AL 8, TR A9 Hegel, v
segeT, &1 qre-Are ar faar /17 gwm
AT g7 W1 OF TAF F T F AT
argt ot f o afers o w0 &
FEF & OF AW AT T AAHAT 50T
% @z 7 § 1| wifee &w 7 Staar w1
farprer #1 w1< & 5 & fadr o 7@t w0
GO &, SHRT FAT 7 1 THATT HAY-
JF IT A IA AEF F AT FE
F 10 AT 12 AW AT F A
T I A% § @ i @m oo
[ FATA WA Y & | TAFT FAC A
7 AE | AT AR afees
FT 99 OF H1% OF A7 R LA Figd,
e W Ffgd,  wEmw sfEd,
TFFI FiE, a1 AT Gew & 2 ZFT
g1 T E, TAET UATHIO 9@l g,
WFET O A FY A AE qG, T A
qg qATA TAT WA HEST @
U T A F &1 T § 98 7 @,
st § wondR §, dfwanT §,
TR 1 FE ST TG, TR
# wF, wed § T, wufar §
T ¥ @, w1 @, T AW 6 F
Hgaaew %1, ot v vy Tar wean 2,
FT FAAT F, WATEHAT F@E 8,
AT IAFT G2 WA &1 @0 (o a1 =
2, IaFT WA 97 FU%7 ARL g, OAT
feafer, amgm Jaeda aga, A awaT
Ty @9, W9 s faEe & T,
qoFt @ &1 fae st ) A1 A
AT FA TF TRAT |

wafan & agq &1 otwY F @

77 wen argar g T aoere o foam
a% w1, 91 qiE ¥ ant ¢ fw
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T ATAT FAT & | TH AT &7
feamr g, A, dar @ @ fr
AT 7l & Wi TAw faam & e A g
& ATy QW & 1 w7 w0 0% T
T FT ST AT TH TF HATH F AT
# OF AT qETN AG HT TART FATAS
# wig fomdt o atweT g1 o, %
ST w1 foradr ot qHET SIE 9,
va ot gy o frar i 21

FAT B9 99 AR AR F €19
AT §F a7 R A qEw A @ E
foy fomr wwam v otfes w59 & famr
TH HEE TT AN THEC AT, AT HENE
arfever it g | @E wE A i wr
e §1 deaTe Ag1 g a1 7 fay-
wfeers ST S50 F1U9 @, T G 9350
g | qew &7 dzAT g7 T A
1T AT T B AT 5% F1 q2a00
g ¥ arz o, widT Y geay g€, v A
g% &, v forg Wi gaemma w1 A
AT TG AT gWT B, A® ATHIAE
AT OF 7 OF OFT § WIAT AT F |
a1 fam wwag &1 oifaw v & fan
wew AteT AT 9g Ay wErEd griae
a1 g, Feafa famre & o, ot wfae
HoF AT g1 ¢ A1 § wod foa,
AYSraTT 97 HAT B 9 93T F 09 H_A
T WEN fF A7 s W Fe &
AT FI, WA WY OfFEET F g
¥ g w4 § fagr afrdr o §,
14-15 T, 1947 $o & To HTEo Hio
#ro ¥ fawdlt qeama %7 2@ | fzeelt
e W, 94, % a9 -7 #4700l
# 1 wzet ava fw staw w998 smww
g o §ra fergea a1 Awan zan
%, sa%( gifaw 38 & fo7 aa| a7
arfedi & o2 FA1 Z | 21 T F Wy
TR FLX FE Y E | UF A A
AR LRSS R
7% ¥ g %er 2 fr o auar zu9 2aw
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[t wrsmTTrET)

2 Sadt Ffrarz 1 gfaar £ #ré aa
= TGl awdl, 2, o0 wWy AE
gretTe # 9 feedr 2aw ww g v €
A 3 97 F q5@a f owwa § A
W | AE WO A4 g ) wifge ®
FgT TT—HAT To ATEo Hio #Hlo
F1 T a0 g F FrEn s 39 g
A a7 71 wer &1 frgr fga frg
EIT, JTAT AT 3T TS IS &1 -0
W arfgear &1 waw § T 6 0%
&1 72 To oo HTo HTo FT 14-15
q7, 1947 fo T fasel &1 w&TT # 0
ot oifsry waT= St 7 927 § 9% TAT
AT |

st go o WA (IAWT 5IAW)
7 fewdt 7 1 &1 73 &, ANET 4
qifea
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far e 9= At wz21 e
¥ wrva fafeze 7 15 wie 57 &
T g7 2 § 99 21 48
T & | qg TA9EE FTAT § AT qZA
FT AT 2 |

"It must be remembered that the central
fact is that this is a dispute over territory
which lies roughly north of the 24th
parallel.”

"The dispute has arisen not because the
boundary is undemarcat-ed, but because the
disputed territory is in India's adverse
possession."

THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN): At present we are
not concerned with this.

Ht TIRATITAM ;A7 AWAOE
AT

We are everywhere concerned with this.

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): We are dealining
with the Central Laws (Extension to

How can you say we are not concerned?

Jammu and Kashmir) Bill.
sy TIAATEIEA ;. HIAET 4T |

FagATeTE (WY WHEAT HH AR )
qEE™ o7 g9 A faw & 3§ 9%
ChiEe

T TIAATCAM ;. IH 9¢ GIHAT |

Fagarers (WY HFEAT wHA @)
WX FT | RIEA AED |

St TIRAME@W . BT WO |
faw oz @ &1 fFw aw 9 famme
g @ g veg-fag T W
e £ 1 4g wgn fafaeer 4 @
SEIT WEET 1 UF 2T 8 SHwl §
93 ZATE | ATAART AT agIgE WIEAT 7
28 WHF B A aar § 9y qa
91z 37 1965 So WY ITST WAT FH

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN). We are concerned
with the BUI only.

THE LEADER OF THE HOUSE
(SHRI JAISUKHLAL HATHI): If he
wants to say anything, he can say within
10 minutes whatever he likes.

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): All right, two
minutes more.

Wl AR - ATHE,  WE
A AT A& @ &r g
AT tedz  Wgl ¥ WY ag

Yade FE0 AT grdT ST 7Y wEe S F
TZAT FF TWAT 731 & | 9E AT "qHAT
FTOAT F I31 I ) FIOHIT F
waer gHIfAd 95071 g & are area A

mffm 21 afagss & &1 6 @2
2
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SHRI' JAISUKHLAL HATHI: The (SHRI VIDYA CHARAN SHUKLA): On a
question is whether this Act should be point of order. If this kind of thing is
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applied there.

sft A - 5| wwaE A
gifas 74 ¥ fay gamas & =90 7
7z fagas amar At & ¥ TAY 98
wgag gifas g 7 gafay 77 @
g, Amq, sy fgaea & w507 Ao
#7 @ g fr ag @ fagaw & wfa-
fraw & &9 % 5/ o7 9T 47 6T A%
TATH WA FAZ FAT TEAT | F AT
fe Zar smo, & gowr Asc T T
g qre { | AT AT 97 FT AT AT
" "The

- ~ e~

any

allowed, there would be no end to any
debate. We are discussing the extension of
the Central laws to Jammu and Kashmir. He
is raising an issue regarding arbitration, and
the Kuteh Award, the validity or otherwise
of it. You have to see whether it is being
done within the ambit of the matter under
discussion or whether it is right. With all
humbleness, | would request you to give
your ruling whether this is permissible in
this House or not.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Have you finished?

SHRI RAJNARAIN: | have not.
THE VICE-CHAIRMAN (SHRI AKBAR

dispute has arisen not because A| | KHAN): I do think that the point of Mr.

‘the boundary is undemarcated but gnykla is quite relevant. | direct that you

because the disputed territory is in

India's adverse possession.".

9221 9 Fgr v g fewmdee
o qg e afan g3 2 5 2w
Z3edr gfear ¥ ugad woww 7 £
wa zf@y At @ agEy w1 FEa

5 .
(I

"This is what he has said.

condemned".
U WTEaqd F1 IF AF A5 ST
qifsrar fis =it =R @ A 1965
# foror zawy famge 3@ faar 2
A1 whisfaz Fer arfae gwr gAE
fardm gam

(Time bell rings.)

THE MINISTER OF STATE
MINISTRY OF HOME AFFAIRS

In other
words, Pakistan has chosen to mount an
armed attack on territory on which
Pakistan has never exercise possession
and over yhich Pakistan in fact admits
India's possession. Pakistan stands self-

should deal with this matter in this way.

i TG - # TI9d 05 o4
FEAT 5 w0 ga S F7 O I8
IHBY AT TH TG & TIT7T ATH AT
MAT AT g I &Y T g0 1 A
F1 ZWET Ao /Y g1 )

._;’-‘ il ) Ol L u“'ﬂj
W JB kol g - (s
'e.'&"h‘é:ﬂ

Heaevasan (M awaT A @@ )
ar wreeT Y wTEw g oTwm o {5
aEA 1] ‘

S THATIAW WA TIEH AL
A T I TRA FRE EY AWM 1

.{l‘ H".__.s-r") pri )

L

R A L IR T Ppa
. ] _L‘s’.
tImeamens  (H wEaT Wi

q™) ;59 {49 o% e TEy g
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ot TrARATCOAM ¢ A, A7, A, (qAz
a4 D faar ggeaq
THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Some Kashmiri

friends want to speak. | will call Mr.
Untoo. How many minutes you want?

SHRI RAJNARAIN: One hour.

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALl KHAN): | cannot al
low. 1ifJ

o VRAIMAN : FF FTHT 49 |
[_Imerrup!io.qs.) "@"T 4 | g9 Wgﬁ' T
@l zen (a9 @ ® g 9@ v
qaw TAgi AT | FHAr A il
I DIEa A R S
a1 zR AT AT wfeTars w74 |

THE  VICE-CHAIRMAN  (SHRI

AKBAR ALI KHAN): I quite appreciate

that we have to take into consideration
the representation and the feelings of all

concerned but my request is, you must

have regard for the other Members who
want to speak, to the time allotted for this
purpose and for the dignity of the House.
In view of that, 1 would request you to
finish and | will give you five minutes
more exactly and within that | would
request you to finish and be relevant.

= vrATear @ #§  ug fqge
FTAl AGAT E | AITHT 74947 97
§ $& a& wgar 91gan, 97 faqar
g9 qA1aT § 3T ST /I JT AT
g\ fagarwqn 283 487 foar wa®
sarar @Ag Fa7 99 fmar, e a
g7 wd q WA §, 9gLw w9
Fiaar Jrfzd | [y FT AT A

ETT AR FIAl -Tn’ri{ﬁ I g4
qTF 417 71T wag & Ay foeder
FLWE 2 |

[ RAJYA SABHA] (Extension to Jammu 2730

and Kashmir) Bill, 1968

A% g vz @ g fr gz fom-
TEEgax zw forme & 37 @
THEAT 1 @ 2, qEA FT AFAA
g W@ & J9w W Avead gl
wWOR | WU auq & oq9ET 2
AT ¥4 TET W 370 WAEHT W
ORI q99 AT | I GIFT GH
HE § OF OF aT AT aE-aE AaEd
FTh WX A FT ARG A= FH
AT WROHIT H FOT FT TEE AL
IARTREIN T & | A7 F 0% qA0H
ECEIE R L A e D
AT gt aeErd AT fad s
AT FEAI g AT 487 AT AT
a3 faan, dvsarag ats & A,
a1 96157 WUA A9 qT 4g7  SHE
T AN | FH RO G /AT wEA
g WL aE@t gwumw e
CLOE UM I { o B ok
AUET YA TN I T ATHAL
va@qr | zafwd A wEd § FWET Tt
F fod, zn wwwe w1 weafs e
wwa w0 fE FoRTT o ATy s
F wAd AT AR WA &3 YT
AT WATEZ 370 gWIE AfaaE ¥ 2,
FART FIIT | FATR AEET AL FTHHIT
g g, @ ATwT fear d, gmwt
TUEF & | TART aiE( w1 AAR F
az, B sadt  arEy v sag T
afad & = w30 g | gar ad &
wwal f& ot s & 710 ag dar
i C e (ol

FOOHTT FT 7ATH T weg=T a8
fams @ & #wfic & waw %
AT A0 g 107 g famy
T &, ST & WA F o9 A
famre wgr g A o ;argeETe A=
a faurzy, dwarsfaa Jze ar
w7 TegrT fanrg @ & /i a7 famed
#1 W4 g% oAt Ald S @l
ARTIE L A o A il
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AW, T WA qT A T
AT | Y FATETETT TE AT G5 W
IFA dww qrgeag () T foay
‘ftg wegen w1 from W oA &
FAR W wAe Al , 7T qr
ag wa g wea.t a1 fom, asart
9T VAT T AT, WAL TAY BIE 93
FITHR T [ g g A1 a4z g
AET EWT Y (Time bell rings) A1 4
T ) S ZAT A@ wEEET A T
g gw wA Pl ) gamm =wmEd 2

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): You said about Confederation.

SHRI SYED HUSAIN: May | know
whether the hon. Member has got the ».opy
of the letter and whether the <-opy is lying
with the Member—the correspondence
between Pandit Jawa-harlal Nehru and
Bakshi Ghulam Mohammad? If he has a
copy of that will he mention the date of the
letter iind the contents of that letter?

o ARG : 99 98 Fga Al eq
AT | T AUE T A qE qo
2 | T GF Z O 6 I AT A% g1
AT 2T & | IR ET FE IEA & FTI0®
FITHIT F ANT T AIRT GH TR
¥ | | |EY AT, gw afeT wagET
1% Tq @T FY qEArRL A L
THE VICE-CHAIRMAN (SHBI AKBAR
ALl KHAN): You have finished. | cannot

allow any more. 1 do n'ot want your views.
Mr. Uabiullah.

€ canrw: wfamiad gy
€ | UF W 7 wAvT qun, § gaan
A 7§ A1 I7 HAASE AT A |

a1 29 &1 37§17 ez s &
<ifere, Fifaa o | 9T 9 ifeeEr
1 F A, TH F ATY § g0 A Ng Aegear
333 RS—4.
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¥ 73T & A9 7S AT | mwTa
W HegeAT & AN 9F FE ) GH Y
o e amEamfEag
T & o % fo 7 g1 a7 orew i @
AT AZ WA WK qifFere #F gedr
qiga & @ oS0 @ fF wrw
W qffEm uw osw, 9d ¥
fer #rde &1 7@ awem sy
£ , @1 gAY &N & T 9ne &1 691 )
g wgar & R 15 moa, 1947 #
Sralwar wo faw & srvg g q =
FZATIT FHT AT G i1 FT a® A
qEgfAeTT ¢l E, FAT THY TiwaAT A
ag # fadifesmm ad 2, = o
TISAT FT T2 5§ WG ST WTHT T
F9 W g, W AR nfewam 99,
Tat T J afradt g w1 T
1 0% & fqer ow g Fgafas aam
#rafam 99 @ g W s
TH HHAE FI AHT THH THIT & 467
g @ & a1 Q9 e Ay &1 "u-
W g, 994 weor § fa qdi mfe-
am @, aemfaam a, fafeam
A1 g, wafeafy & g o=
s gar §agw f& wwiiv ot 9w
FEE AT THE F T T Fww WL
gaarEr oW g § 1 4w wEw
¥ fa are 1A AT A 9
41T FHT 9T AEC FIHIT 3 93 TR
9uH FA AT FTA & qn@ qrdt
Tgdl & wESr guar gEwm & fedr
Fea ¥ & fer afaam & 370 yiee=
T g204T W, 99 i qar qfady #7 €
fo wa ag g gt waT @, o
aF FIOHIT FT AT E | 5F GF
AT AL R AT TF 4T AEHAT GIAT B
T WX gNIT WEF F aTEr Wt
Gft 1 W oaw § N W e
W €, q W F A@ET T AAZ T
w1 &, gafar § s g fr fGafa-
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[t W] . L
wm, tefiam, ofent wig ot
qfeemE, T AR frEeEm
FT OF GIWF Y, UF THEFN | AN
g T g & fan gue § sl uw
ST WA

4ATHE DEPUTY CHAIRMAN in the Chair]

gafar % SR & wgw
A g 5w F€ 1 Am
FIHL A TF & T TfgT AR A
g faq warsar &, Sy gIT ar
WY q5T qgh fem A wfzo Wi
T AT T 4 T TR T AEETAT
a1

SHRI GULAM NABI UNTOO
(Jammu and Kashmir): Madam Deputy
Chairman, 1 rise to support this Bill. My
submission on this Bill will be confined
to three points. One * the constitutional
implications and its obligations to the
State of Jamnm and Kashmir. The second
point is the question of the State subject
in the State of Jammu and Kashmir, said
the third point is the constitutional
obligations that may arise with the
abrogation of article 370.

Madam, Yesterday and also today
much confusion has been caused by the
various speeches that have been made to
the effect that the State of Jammu and
Kashmir is not a part of the Union of
India, that it is a separate entity and that it
has a separate constitution. In this respect
I would submit that the State of Jammu
and Kashmir is an integral part of the
Union of India and the Constitution of
India applieg to it with the same force as
it applies to the rest of the country. Often,
the controversial point is placed in this
House as well as in the other House that
the State has its own constitution and,
therefore, it maintains itg own entity. |

{ RAJYA SABHA ]
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would submit that the constitution which
was framed by the Constituent Assembly
is not a constitution as such; it has not
declared it to be a sovereign State. The
only intention that the constitution maker;
had at the time of the framing of that
constitution was just to ratify the acces-
sion of the State to the Union of India,
and it is a document of ratification, not a
document of the constitution of Jammu
and Kashmir. | quote the preamble of that
Constitution:

"We, the people of the State of
Jammu and Kashmir, having solemn -
ly resolved, in pursuance of th,
accession of this State to India which
took place on the twenty-sixth day of
October, 1947, to further define the
existing relationship of the State with
the Union of India as an integral part
thereof," e«

Madam, my submission is that this
document is only an evidence of the act
of ratification by the State Constituent
Assembly of the accession of the State of
Jammu and Kashmir to the Union of
India. It is not a constitution as such as
we have the Constitution! of the Union of
India, which declares the Union to be a
sovereign State. Therefore, any con-
troversy or confusion that is being put
before the people is simply to whip up
the sentiments of the common man and
to gain political popularity by saying that
the Congress Government has given a
special status and a special privilege to
the State of Jammu and Kashmir and this
has given it a special entity.

Madam, | would here quote section 3
of the Constitution of Jammu and
Kashmir, which categorically states:

"The State of Jammu and Kashmir
is and shall be an integral part of the
Union of India.”

Not only this but to those people who
say that our Constitution or our
Parliament has no power to maker
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laws with regard to the State of Jammu the ruler. | would here submit that Jammu
and Kashmir, | would submit that this is and Kashmir's special position, which is

what"is contained in section 5 of the
Constitution of Jammu and Kashmir:

"The executive and legislative power
of the State extends to all matters
except those with respect to which
Parliament has power to make laws for
the State under the provisions of the
Constitution of India."

Therefore, | submit in view of these
sections that it is emphatically clear that
Parliament is sovereign and supreme in
the sam, way as it is with respect to other
parts of the Union in framing laws.
Hence, any such confusion, any such
point, which is being raised, is irrelevant
and baseless...

Now, a very controversial point
that is always being put is that the
residents of the State have a special
status or a special privilege. What is
that privilege and what is that status?
I would submit, Madam, that it is not
anything special that has been con
ferred upon the residents of the State

by the Constitution of India. Only
through article 370—when it was
framed—the Constitution-makers

thought it fit that, in view of the peculiar
circumstances, social and economic, of
the State, that particular privilege should
continue till the people of the State
deemed it fit to come forward and state,
"Now we do not require it."

There is the State Subject Definition
Notification. Here, Madam, | would trace
the history of this State Subject
Notification. As the House is aware, the
State, being remotest in the Union of
India, was being ruled by the then
Maharaja and his grand fathers. And not
only by the then Maharaja; it was being
ruled also by several other monarchs, like
the Sikhs, Mbghuls and Pathans. Hence a
peculiar situation developed in the State
since 1889—the year when Maharaja
Pratap Singh vu installed

being made a point of privilege, continues

from that time, from the year 1889. Here |
would | like to quote from "A History of

Kashmir" by P. N. K. Bomzai, quote from
page 643.

THE DEPUTY CHAIRMAN: Th-v
scope of the Bill is quite different. You
are wanting to narrate history. " There is
very little time. There are other speakers
also.

SHRI GULAM NABI UNTOO; The
State Subject question has been dealt
with in that book, and as it is relevant. |
would like to quote a portion from page
643:

"For, one of the first orders issued
by the State Council on its installation
in 1889 was to change the Court
Language from Persian to Urdu. The
sudden and ruthless change took the

old State officials by surprise, and
being dubbed as incompetent were
thrown out of job."

Now this change from Persian to Urdu
brought about a reaction there, and those
people, particularly the Kashmiri pandits
who were in service were thrown out of
service because of the change from
Persian to Urdu, and people from the
Punjab, both Muslims and Hindus, were
called in to serve the State. In this respect
I would quote the same historian, from
another page.

THE DEPUTY CHAIRMAN; Your
tim, is getting over; the two minutes are
getting over.

SHRI GULAM NABI UNTOO: Now
I am quoting from page 645.

"This agitation was mainly carried
on by the Kashmiri pandits, who had
originally suffered from the change-
over from Persian to Urdu and whose
main occupation, was Government

service**®  But
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the Muslim community still .emain- 1 ed
backward and the State did j not
take any active steps to encourage them
tolearn even the three R's.”

Here | would submit that it was since
1889 that the agitation was going on in
the State of Jammu and Kashmir that no
outsider, particularly from the Punjab,
who was in Government service in the
State, should be allowed to continue in
service, and this movement was being led
by the Kashmiri pandits in the valley, and
by Jammu Dogras in Jammu province.
The result of it was that i, 1927 the then
Maharaja issued a proclamation on 20th
April, 1927, known as the State
Definition Notification in respect of the
State of Jammu and Kashmir and it is in
this Notification that it has been laid
down that the residents of Jammu and
Kashmir will enjoy certain special
privileges, for instance that the State
people will be having preferential light as
far as the purchase of land for agricultural

[ RAJYA SABHA ]

purposes is concerned, with reference to
recruitment to the services, with regard to
the purchase of land for house building
and so on. Since 1927, this law has been
there in Jammu and Kashmir and it
continues to be go.

THE DEPUTY CHAIRMAN: That
will do.

SHRI GULAM NABI UNTOO: It was
only in 1950, when the Constitution of
India was framed, that the Constitution-
makers thought it fit that they should
protect this special .status that the people
of Jammu and Kashmir cherish and it is
there in the form of article 370. In this
article this special protection is being
given.

Madam, | would only point out swhat
the implications of the abrogation of this
article will be.

THE DEPUTY CHAIRMAN: You
cannot do it in a minute. We have
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to finish all the items of work
day's agenda today;

0* the

SHRI GULAM NABI UNTOO: J will
develop only this point and them sit
down.

Article 370 can be abrogated by
Parliament. | do not deny that Parliament
is supreme and sovereign and it can
abrogate it. That is quite evident and
obvious. But the question arises as to
what would be the imiplications that
would follow if there is this abrogation of
article 379 of the Constitution. All those
who advocate the abrogation of this arti-
cle should look at entry 50 of the Jammu
and Kashmir Constitution.

THE DEPUTY CHAIRMAN: At this
rate you will take a lot of time.

SHRI GULAM NABI UNTOO: M
they read this entry and the other articles
they will find that they cannot abrogate
this article 370. Rather the Constitution
of India, the Instrument of Accession and
the Constitution of the State of Jammu
and Kashmir, they should all be read to-
gether. When you do that and when you
abrogate htis article the question will arise
as to the area which it now occupied by
Pakistan and over which the Union of
India has territorial claim. Will this
territorial claim over that part of Kashmir
that is now under Pakistani occupation
continue when you abrogate this article?
That is the question to be considered. The
result of the abrogation of this article will
be that the Constitution of Jammu and
Kashmir will vanish away and, Madam, it
is only through section 4 of the Consti-
tution of Jammu and Kashmir which
defines the territory of the State of
Jammu and Kashmir that this claim can
be maintained.

THE DEPUTY CHAIRMAN; That
will do.

SHRI GULAM NABI UNTOO: It was
under this provision that on the
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16th August 1947 the sovereignty and
suzerainty were given to the Union of
India. Entry 59 of the Schedule will
show that.

(Time bell rings.)

THE DEPUTY CHAIRMAN; | am
calling the next speaker.

SHRI GULAM NABI UNTOQO: It is
quite clear that if the State of Jammu and
Kashmir is now in the Union of India, it
is through the Constitution of the State of
Jammu and Kashmir that we can claim
sovereignty over the area now occupied
by Pakistan. Therefore, a political
decision has to be taken and this should
be remembered by those who advocate
the abrogation of article 370.

THE DEPUTY CHAIRMAN; Mr.
Chandrasekharan, please be brief.

SHRI K. CHANDRASEKHARAN
(Kerala): 1 am always brief, Madam. |
now rise only to make one or iwo short
points in a brief manner. 1 do not know
why this process of piecemeal extension
of laws to the State of Jammu and
Kashmir is being resorted to. Even Bills
that are now pending before this House,
the provisions of which we would
normally expect to be extended to the
State of Jammu and Kashmir also are not
being extended and there are provisions
in those pending Bills that the law would
apply to the whole of India except the
State of Jammu and Kashmir. I" am at a
loss to know why such provisions are
being incorporated even ja the pending
legislations. | would submit that instead
of having this piecemeal extension of the
laws, all the laws of the country should
be extended not only to the State of
Jammu and Kashmir but also to all the
centrally administered areas. This kind of
piecemeal extension or exemption does
no good to the integration of the country
because when we are having Central
legislations which do not apply to certain
parts of the country, so far as the nation
ig concerned, a differ-

[ 13 MAY 1968 ]

Satyagraha 2740
and Kashmir) Bill, 1968

ent caste, so to speak, is being Un-
knowingly and unconsciously created.

The second thing that | want to state is
with reference to clause 6 here. It is
stated in the Memorandum regarding
delegated legislation that clause 6
envisages delegated legislation by the
issue of Notifications. | would submit
that every piece of delegated legislation
should be placed before Parliament. In
any case | should have an assurance from
the hon. Minister that these pieces of
delegated legislation for which there is
no provision for their being placed
before Parliament, should at least be
placed for scrutiny before the Committee
of this House on Subordinate
Legislation.

THE DEPUTY CHAIRMAN; Mr.

Bhupesh Gupta. Please take five
minutes.
SHRI BHUPESH GUPTA (West

Bengal): Five minutes? Then | do not
speak.

THE DEPUTY CHAIRMAN: You
may speak. You see we have not got
much time. Take ten minutes.

SHRI BHUPESH GUPTA: The
moment we get up, we are told this. All
right. You have all the time.

THE DEPUTY CHAIRMAN: We
musfr look to the time also You have
always had your own way, Mr. Gupta.

SHRI BHUPESH GUPTA:: It i» highly
discourteous to a Member to be told,
take only five minutes. You could have
waited. Now you have all the time. It
has become a joke.

THE DEPUTY CHAIRMAN; The
Minister.

THE MINISTER OF STATE IN HE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHAR AN SHUKLA):
Madam . . .
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SHRI BHUPESH GUPTA; What is
the harm if the House adjourned at 10
o'clock? Who says that the House
should adjourn at 5 o'clock? Who
decided that, Madam?

THE DEPUTY CHAIRMAN: All
the other Members have cooperated
and taken very little _ time. Thai is
why | requested you.

SHRI BHUPESH GUPTA: All right
You have got the time.

SHRI VIDYA CHARAN SHUKLA: |
am glad, Madam, that all the Members
who have spoken have supported this
measure that has been brought forward
here by the  Government. The only
point that some hon. Members made was
that this  does not extend enough, that
it does not extend all the Central Acts to
the State of Jammu  and Kashmir. As
far as that particular point is
concerned, everybody knows why article
370 of our Constitution cam. to be
associated with the Constitution of
India and how we  have been trying
to extend year after year, more and
more of the Central laws and how we
have also been trying to normalise the
situation in  the  State o-Jammu and
Kashmir. The Government has also put
it beyond the shadow of a doubt that
every inch of the State of Jammu ‘and
Kashmir is a territory of India. There
is no doubt about that. About the future
also the Government has made its
position quite clear a number of times,
that thoy do not regard the State of Jam-
mu and Kashmir as negotiable territory.
It is 'a territory about whose future
there is no doubt and this also has been
stated and we stand by that.

3 P.M.

As far as special conditions in
Jammu.and Kashmir are concerned, |
am quite sure no Member will deny
that such conditions obtain there.
Whethar we like it or not is a different
matter. There are historical
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reason, for such  conditions in that State.
And it is not only in the State of Jammu
and Kashmir but even in other areas like
Pondicherry, Goa &nd other Union
Territories like Manipur, Tripura, etc.
we do handle mattere differently than in
the  rest of the country. The other day
we were discussing a measure which
sought to extend certain Central  laws
to the Union Territory of Pondicherry
and then the hon. Mr. Chandra ~ Shekhar
made a point that we should extend all the
laws to the Union Territory of
Pondicherry. At that time | had the
occasion of explaining that because of
historical reasons, because of special
circumstances prevailing there, it
would be far better if we took a little time
and gave the chance to the local
population to adjust themselves to these

matters.  The hon. Dr. Mahavir
who is not  present here made certain
observations. He was placing his

party's point of view regarding Jammu
and Kashmir. | do not have much to say
on that  because their viewpoint is well
known. They want everything to be done
in Kashmir and they want the abrogation
of article 370 arid all that. Butl may
just say one thing. He said that we have
been acting in regard to Jammu and
Kashmir under pressure from the United
States or from the Soviet Union.
Madam, this is  something which no
responsible Member should say. As you
know, as far as the State of Jammu and
Kashmir is  concerned, we have tried to
evolve  a national policy and  that
national policy has been endorsed by
Parliament several times. We have not
gone beyond that  national policy
which has been endorsed by the national
Parliament.  If the Government follows
that policy and if it always remains
within the limits laid down by the national
Parliament, it is unfortunate if any
Member were io remark that we
have been acting under pressure from
foreign Powers as far as matters conected
with Jammu and  Kashmir are
concerned.  So, Madam, | would like to
refute this charge which the hon. Member
made when he presented his viewpoint
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I would like to inform hon. Members that
more than 150 Central Acts have so
far been extended to the State of Jammu
and Kashmir and we intend to extend
more and more as the time comes for it.
It is not a equestion of not  treating
Jammu and Kashmir as part of Indian
territory, when we say that these laws
have to be extended slowly. As |
explained earlier, it is because of the
special circumstances and | am glad to
say, Madam, that integration, emotional
-and legal, is coming about  much
faster than people anticipated a few years
back and | wantto pay my tribute to the
people of Jammu and Kashmir for the
way they have been conducting
themselves in spite of all provocations and
tests of loyalty. They proved in the
most unquestionable way their loyalty
towards India during the Pakistani
aggression  on Kashmir in 1965.
Anybody  who talks about disloyalty of
a few Kashmiri citizens of the  majority
community in Kashmir should  at least
now stop talking of disloyalty on the part
of the majority  community in Kashmir
towards India  because a -very definite
reply was given by the people of Jammu
and  Kashmir to Pakistan when Pakistan
sent infiltrators into Kashmir. Madam, |
was a private Member then and | had the
occasion of going to  Jammu and
"Kashmir in August, 1965 and | saw
myself  how the people as a whole
rose for co-operation with India and the
I°? Government there. There might be
a few exceptions here and there but by and
large the people of Jammu and Kashmir
were with the «Government's endeavour
to  protect the territory from Pakistani
aggression.

Having said this | do not have any
other point t, make. Mr. Rajnarain said
something but | do not think any of the
points that he made deserves any reply.

Madam, | would like the House to
accept this Bill.

THE DEPUTY CHAIRMAN: The
question is—
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"That the Bill to provide for the
extension of certain laws to the State
of Jammu and Kashmir, as passed by
the Lok Sabha be taken, into
consideration."

The motion teas adopted.

THE DEPUTY CHAIRMAN; We
shall new take up clause by clause
consideration.

Clauses 2 arid 6 and the Schedule
were added to the Bill.

Claus, 1, the Enacting Formula and
the Title were added to the Bill.

SHRI VIDYA CHARAN SHUKLA:
Madam, | move:—

"That the Bill be passed.”
The question was proposed.

SHRI BHUPESH GUPTA: Madam,
how much time is to be given to the third
reading? | should like to know.

THE DEPUTY CHAIRMAN: You
may have 10 GT 15 minutes.

SHRI BHUPESH GUPTA: | should'
lik, to know. If other people take ID
minutes and if I am given one minute it
won't do. What do you consider would
be a reasonable discussion?

. THE DEPUTY CHAIRMAN; The time
for third reading will be in proportion to
the second reading stage. You may take
ten minutes; | have told you.

SHRI BHUPESH GUPTA: That is not
it. What is the proportion?

THE DEPUTY CHAIRMAN; Yo"
have been long enough in the House; you
know.it.

SHRi BHUPESH GUPTA: | should
like to know why . . .

THE DEPUTY CHAIRMAN: Now if
you want to speak, you speak.

SHRI BHUPESH GUPTA: Please
listen. Whena Member gets up to
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speak it is not proper for the Chair to say
five minutes.

THE DEPUTY CHAIRMAN: | have
said that to other Members too.

SHRI BHUPESH GUPTA: A parti-
cular party's point of view has not been
heard at all and you must . . .

THE DEPUTY CHAIRMAN: Are you
interested in speaking or not? You may
begin your speech.

SHRI BHUPESH GUPTA: | am glad
all others have spoken. Different points
of view have been expressed over thig
matter here and you should yourself be
interested to hear yet another point of
view. You know thai party is here.

THE DEPUTY CHAIRMAN: | was
not against your expressing your point of
view. | only requested that we are on the
last day and we must finish our business.
That is all right, you begin now.

SHRI BHUPESH GUPTA: We know,
Madam, this is the last day, and.we have
the list of business with us.  We know
that.

THE DEPUTY CHAIRMAN: If you
want to speak in the third reading you
please speak.

(Interruptions.)

SHRI BHUPESH GUPTA: If courtesy
is not shown to any Member neither can
the Chair .

THE LEADER OF THE HOUSE
(SHRI JAISUKHLAL HATHI): The
time allotted by the Business Advisory
Committee for this Bill is one hour.
We have already gone beyond th'at but
certainly if the House wants we
can ..

SHRI BHUPESH GUPTA: | am not
asking for that kind of thing.
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THE DEPUTY CHAIRMAN: Mr..
Rajnarain, please take your seat. L" am
on my feet.
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THE DEPUTY CHAIRMAN: | ant on
my feet. Please take your seat. The Leader
of the House has refreshed our memory
that the Business Advisory Committee
had allotted one hour to this Bill. Now, if
Members are unreasonable and go beyond
that, what am | to do? We must finish the
business this evening. If it is one hour we
can go up to, say 1£ hours but somewhere
we must set a limit. | want Mr. Bhupesh
Gupta to realise-that and now give his
remarks in the third reading. | have ...

SHRI BHUPESH GUPTA: But.. .,

THE DEPUTY CHAIRMAN: | have
nothing more to add.

SHRI BHUPESH GUPTA: | realisa it.

THE DEPUTY CHAIRMAN: Then
please begin your speech.

SHRI BHUPESH GUPTA: You have
given me time. | shall say what | have
got to say.

Madam Deputy Chairman, sometimes
we do feel that we are needlessly
provoked because you know very well,
and the Chair should know.

THE DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, when the Business*
Advisory Committee has allotted cer-
i tain time it is my business from th»
" Chair to remind Members of the time-
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allotted and it is wLhin the purview 1 of the
Chair to direct the House ana | direct each
Member. Now, | would request you not to
take any  more time, of the House but give
your remarks on the third reading.

SHRI BHUPESH GUPTA: It is not a
question like that. You will have to listen what
the Member has to say to th, Chair. It is our
right to make a submission to the Chair over a
matter of procedure. You could have asked me
not to speak, but having asked me to speak, you
should allow . me to speak. You cou.d have
stopped the discussion at one hour or you could
have given the time to anybody else®. | never
dispute it. | do not question any of your thing,
but when a person gets up to your call, it is no
the way that immediately you say this thing.
You can say it a few minutes later. | think you
should not say it. | think, Madam, you hav
been in this House for a long time also ‘and s
have | been. You should not tell us like that.

S} THATCAN : T q% al 48 70T
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THE DEPUTY CHAIRMAN: Please, Mr.
Rajnarain, you have had your say.  So, you
must not interrupt.

SHRI BHUPESH GUPTA: At least | am
very sorry. | am not disputing any of your
rights. One feels a little hurt. If you wanted,
you could have said the same thing two
minutes later.

THE DEPUTY CHAIRMAN: It is very
difficult, but it is better so say so earlier. It. is
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better to say it earlier before you start your
speech.

SHRI BHUPESH GUPTA: We do not like
this thing. What do you want? Do you want to
throw us out of the House? We only claim
you called us and you do not even extend the
elementary courtesy to us, whatever it is. We
start the speech and then you stop.
Immediately you say it.  We did not dispute
when others
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were speaking; | never dispute it. It is ior you
to settle. Th-S is very wrong and what sort of
deb'ate is it? You should be interested; the
Chair should be interested in helping the
debate in the House by seeking the opinion of
all the sides..

SHRI JAISUKHLAL HATHI: Why not go
into the merits of the Bill, rather than take
other's time?

SHRI BHUPESH GUPTA: | am not
interested in making you listen to my
precious words. All I sayis: ..

SHRI JAISUKHLAL HATHI: | am not

also interested that way.

SHRI BHUPESH GUPTA; You have a
sense of business and we have a sense of
prestige and self-respect. We have not come
to barter it away. It is better to have the
Marshal used than to be treated in this
manner. That would be much more
honourable, according to me. You cannot deal
with me at least in this manner. You know it
so long. That is what | say. You want our co-
operation and we are co-operative. When you
see the business, you can see how many items
you have gone through within this period.

SHRI  JAISUKHLAL HATHI:  You
should now be talking about the
merits of the Bill. /

SHRI BHUPESH GUPTA: Therefore, |
only would say that the small pinpricks,
whoever gives them, need not be given. All |
say is we want to be decent. All | say is we are
too old now and sm'all pinpricks we do not
want, men lik, me. | am not here for your so-
called dignity and gentle-manliness. We know
what dignity you have shown in Punjab and
Bengal. | know that. Therefore, Mr. Hathi,
Leader of the House, should realise that you
are dealing, if you like, with a ruffian 'and |
would rather be a ruffian than allow my self-
respect to be trampled under foot by anybody
and self-respect of the Party also.
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Anyway, | wanted to say one or two
thing!, really, since I  thought otherwise
it would go unchallenged. *Otherwise, |
would not have taken your time even at
the third reading stage.  First of all, |
think the Gov->ernment is entirely wrong
in its wishful  thinking that the
integration  of the Kashmiri people with
the rest of India has emotionally taken
place fully to the extent we desire. Let us
not delude  ourselve;, with  certain
wrong ideas. We would very much like
this integration to take place. In fact, it is
essential that we should do eeverything
possible in our power to bring that about.
But when | see some hon. Members
from  Kashmir and from this side of the
House trying to show as if everything is
settled within Kashmir, well 1 say, do
not delude yourselves. This is a warning
| utter. | know that it is not a very
popular utterance for a Party repre-
sentative to make because of certain
jingoistic feelings in the country, but I
think sometimes we should display a little
courage in stating facts as they are, not as
we would like them  to be.  That is
number one.  Secondly, | do not at all
link up the question oj Kashmir with the
question of our relations with Pakistan.
In the present context Kashmir
undoubtedly is our internal problem and a
solution has got to be found and we
should make efforts in that direction. |
think the situation in Kashmir calls for, for
a variety of reasons, certain special
efforts in order to achieve what we seek to
achieve or want to achieve. That is not
being fully done. Life in Kashmir should
be properly refashioned democratically
and especially in "the economic sphere.
There are grievances and suspicions in the
minds of a large section of the Kashmiri
people owing to a number of factors.
We should do our best to preach
the image of India, of which Kashmir is a
part, to the hearths and homes of Kashmir
that they begin to feel identification, in the
same measure as others have held.
This is  what | would like to say, but
that is, again, not being fully done.
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(Extnsion to Jammu 2750
and Kashmir) Bill, 1968

Now, as far as article 370 is coto-
cerned, some hon. members seem to think
that it should be deleted from, the
Constitution here and now. | think it
would be a wrong step to delete it or to
abrogate it completely at this stage. This
particular article is, no doubt, a special
provision, but it has its own historical
background. The fate of this article is
interwoven with the problem of others
and the problem of integration of
Kashmir, not in terms of constitutional
provisions of legislation, but in political
terms. That we must bear in mind. There-
fore, I think it is not the right advice that
we are giving. On the contrary, the
tendency to eradicate article 376 should
be restrained. We should not, in the
present situation, try to make it look as if
we want to thrust ourselves in disregard
of the assurances, implied and explicit,
contained in article 370, all the more so in
the present situation. This is another point
that I would like to make.

The other point is, much has been said
about Sheikh Abdullah and related”
matters. | should also like to make my
position and our Partv*e position known.
Firstly, we do stand for a larger autonomy
for Kashmir and we make no secret about
it. It is no use trying to hush-hush over
this matter. We want it known that one
need not have the same pattern of certain
integration everywhere. One need not
have the same prescription for all the
people. Having regard to the peculiarities
of the Kashmir problem as an internal
problem, we can perhaps think of
allowing, in a special way, autonomy for
the people of Kashmir, certainly retaining
what e have got, by necessary political
and other arrangements. Therefore, the
emphasis should be not on the restriction
of the autonomy, the people of Kashmir
or the State of Jammu ind Kashmir enjoys
today, but, if possible, On the extension
and expansion of this autonomy within
the framework, naturally, of the Indian
Union. This, | know, again is a
provocative utterance, at least to some,
but I believe
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political realism and statemanship would
persuade anyone to see the need for it. |
know privately many people agree with
us, but publicly . . .

SHKI M. M. DHARIA: No, no.

SHRI BHUPESH GUPTA: You know
and | know it. Jawaharlal Nehru agreed
with us. There is no question about it. If
Mr. Dharia says what he says, | accept it
publicly and privately, bit there are
people who consider otherwise. Now,
with regard to the last aspect of it, | know
that some of the utterances of Sheikh
Abdullah are objectionable. He should
eavoid those utterances. It is not
necessary for him to say such things and,
naturally, he should realise that a solution
of the Kashmir problem, as far a; we are
concerned, cannot be ,'ound outside the
Indian Union. Therefore, if a solution is
to be found, as it'must be found, to the
residual problems within the Indian
Union, then it is necessary for him to
exercise some measure of restraint and
forbearance. This is all I say. There-tore,
some of the unfortunate utterances
perhaps need not have been there on his
part. But I am all in favour of exploring
the possibilities of opening a dialogue
between Sheikh Abdullah and people of
his persuasion On the one hand and
leaders of the Congress Government and
other political parties on the other, so that
collectively we can make an effort for a
solution. Shri Jawaharlal Nehru tried it,
he made an effort, he had the courage to
do so, he had the imagination to do so.
Many people blamed Mm, but everybody
knows he was guided by the most wise
ideas and sincere desire about it. It think
we can re:spture that kind of approach.
There is no harm in that.

Madam, | feel that here some people
?eem to think, | was a little surprised
about it, that Sheikh Abdullah is no
leader at all. Let us recognise facts as
they are.  Sheikh Abdullah is a
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leader of the Kashmiri people. You may
or may not like him but he happens to be
the natural leader of the Kashmiri people.
This fact may not be very savoury for
many people, but this fact is inescapable.
Therefore, proceed on that basis. Since
lie is out, do not always try to show
toughness, do not always adopt an
attitude of toughness or show red eye or
make it appear as if we are thoroughly
impatient, as if we would like to have
him handcuffed tomorrow. This is no
good attitude at all.

SHRI OM MEHTA: | ,ant to ask this.
Does Mr. Bhupesh Gupta know that
Sheikh Abdullah is popular by only
appealing to the communal feelings of
the people there?

SHRI BHUPESH GUPTA: Obviously
it is quite clear, if 1 am a Communist,
what my attitude towards communal
people is. Even the Congress members in
their elections are making a communal
appeal. You being a secular party make
so patently a communal appeal to catch
votes.

AN HON. MEMBER: Not at all.

SHRI BHUPESH GUPTA; You may
not do it but there are people you know
amongst yau. You can understand
communal appeal should not be made. |
agree it is not a Communal problem. It
may have any historical considerations
but we certainly do not approach it as a
communal question although communal
feelings are liable to be aroused this way
or that wPy-But you also know that
friends of the Jan Sangh in Jammu and
Kashmir do not make particularly secular
sappeals when they talk about Sheikh
Abdullah or the Kashmir problem.
Therefore, they are quits, if it is so. | say
you are right that communal appeal
should not be there. Let us not show a
little impatience. After all you had put
that man in prison for fourteen years
without trial. Thi? itself is a very
shocking, thing. No A you have see, that
fourteen years el



2753 Central Latvs [ RAJYA SABHA] (Extnsion to Jammu 2754
and Kashmir) Bill, 1968
[Shri Bhupesh Gupta] yRwre S Sde  oph

incarceration of Sheikh Abdullah has" not led ;
to the solution of the remaining internal el Wla & o e XS Sape
problems, whether you view H from the point Pt

of view of integration or otherwise. | think e LR mals il ]
the time has come and, since opportunity is anian St L
there, we should explore all possibilities of LA o 8 emaly
finding a solution to the problem of Kashmir _ ae =y\s £

] N i
r dy yiyts
so that Kashmir becomes . .. o e

R i owi (aer 3w &
o F ara AT A & fag g e
5 a3 g5 o1 AT 7 @ & 5 7o
a2t oaY frwret s, oot fear
a aifs 997 ggaEEr @ Ak 99
Feged b 619 33 T HI§ gAAan Far
WG | AT A T A G ¥ T T
qaara {5 ag #1a &t gordfer 8, ag
FA G AURT WO § AT WA I
A g

SHRI BHUPESH GUPTA: As far as yd
are concerned, | have nothing in commd

with you. Nothing at all, nothing at all.

o: frety 7at G w2y &
Y S g

SHRI BHUPESH GUPTA: All | say is
you have spoken your point of view very
ably, you have put a very thorough-bred
communal point of view; you have put it.

ot Froww maf © FegEe @1 oA
AT &, TE WA AGAT L | WY
A A E AN, FAAX AW
q9 T T .

SHRI BHUPESH GUPTA: | have only
got up to say something else which is |
think non-communal and secular and
somewhat realistic also. | do hope that
thought will be directed along that line
instead of other lines, whether it is the
Swatantra line or the lines of our friends
there. That is about all | want to say.

= I

S g - WS LS )
”f A 5 LS B &)oas 8-6&
poOs erl -yl e
W Sy wh Kl el e
il S ke S glieysla
f—pw 3y et
T qog g famr o
Tt A F 4z wraar wvear g v oae
gigd wieodi & feoq @3 &t
gfras ¥ IFOLFI §, gad are A
I7E ¥ FEAT &, WA AT AL T Hogwa
¥ ¥ & W F- L, wa ar
o A T 0F 419 F06 77 fgegeam
¥ dvgafow 51 98 78 577 § 7 |

THE DEPUTY CHAIRMAN: There is
no need of making a speech.

SHRI BHUPESH GUPTA: Ayub Khan
is the head of Pakistan State. Sheikh
Abdullah, we think is a citizen of India, a
man whom you made . ..

th? e :‘_-J!‘“a S _r)"":'

a,ai.-i&ﬂl'me...‘. W & yyn Lisla
WS e pate a3l &5 L0 48
R P O X FRPIRE O S S

2 et ik 8] 1y 5 2 LS

A A gda & SrraeT SR
g [ ®r @& wegear 7 wTTRT FEr
f a8 dfeaw fafeom £ 7 = o
raifie aEl e ffemr W war
fr a8 sfeaw fafesw & 7))
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SHRj BHUPESH GUPTA: | under-
stand Sheikh Abdullah signed the
Constitution of India as a member of the
Constituent Assembly. Do | understand
that Sheikh Abdullah put .his signature
on the Constitution of India when it was
adopted without 'toeing an Indian citizen?

5t TrwAreraw - sfET e oW
AqEE § WT gfAw  qF T qwA
&, 99 ¥ @z gIar § ar AT aArqaE
AT AT AT L

THE DEPUTY CHAIRMAN: You
liave spoken on this. Please sit down.

L mrwmuw rxay & &
AT AT FE Z b WY IV AT
£ o o gag a5 $T AT 1

THE DEPUTY CHAIRMAN: Others
have not spoken. Please sit down. Mr.
Dharia.

SHRI BHUPESH GUPTA; We treat
him only as a citizen of India.

SHRI M. M. DHARIA (Maharashtra-
ira): Madam, Mr. Bhupesh Gupta has
made a speech which may be consistent
with the Communist and his party line.
Whenever they are not in power in the
Central Government, they ,ant to
disintegrate the country. When they enjoy
the Central power, then they speak of
integration. Madam, | would like to make
it very clear that Sheikh Abdullah has
been given undue importance. He should
not at all be given importance. He is
doing great harm to our country and to
the secularism of our country. -Sheikh
Abdullah is not going on proper lines. He
is appealing to all communal feelings,
and this is creating a great danger. Let us
make it very clear that Kashmir and India
are one. There is nothing as giving
special treatment to Kashmir. Kashmir is
a part of India. This sort of constitutional
guarantee is not at all
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required. All provisions that are ip-
plicable to Indian citizens should be
necessarily made applicable Vo the
citizens of Kashmir. There is nothing to
make it special. Madam, let us be very
clear that in days to come this sort of
tendency in this country on the part of
those who want disintegration in this
country shall have to be curbed at any
cost, whether it is Sheikh Abdullah or the

Communist Party Of Mr. Bhupesh
Gupta.
SHRI ARJUN ARORA (Uttar,Pra-

desh): Madam, Mr. Bhupesh Gupta in his
plea for talks with Sheikh Abdullah has
said that an opportunity has come. | want
him to explain what is the opportunity
which is there. At the moment there is no
opportunity for any talks on changing the
status of Kashmir as Sheikh Abdullah
wants. The opportunity for Sheikh
Abdullah  will come in 1972 when
elections to the State Assembly of Jammu
and Kashmir will be held. Mr. Bhupesh
Gupta and others who have some
admiration for Sheikh Abdullah should
advise him to wait till 1972, to organise
his party and seek election just as the
party of Mr. Bhupesh Gupta in its attempt
to capture power at the Central has
consistently contested four elections and
lost. It is preparing for the fifth general
election. So also Sheikh Abdullah should
be advised to follow the example of the
party of Mr. Bhupesh Gupta and wait
till 1972

SHRI BHUPESH GUPTA: Madam,
all that I say . . .

THE DEPUTY CHAIRMAN: It ,iH
be a second speech. But please be brief.
SHRI BHUPESH GUPTA: All that |
say is, the only opportunity .
st Tomogm o & Sifame T
T FT AT | WY G A S wdy
g -

THE DEPUTY CHAIRMAN: | will
give you only one or two minutes. | will
not give you more.
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. & s ¢ WA, § Wi
CRCCIR A O
THE DEPUTY CHAIRMAN: | do not
single out anybody; | treat everybody in
thi.<: House equally. Nobody objects to

it. | ask you to speak only on matters a-
ising out of this. And please be bripf.

sy awATa@Yr ¢ 4 U ¥ 39
A § 9F T 4 W0 qEET 7 A
C il

THE DEPUTY CHAIRMAN: You
should be more reasonable,
o waATeEw ¥ osraa S

ot WIw O ¥ 47 WEAT @A g
i e wa Hageal % f17 1% 391 T
€1 @@ e A gar ma wee
aedt @ ak dwgw g fFogd

T FAw @ 5T & oawrg
¥ @ agmaEa g {7 wa o

HegEel ¥ TG qOT AT, VAR T
war war 7 gw ara & At g@
o &g ) a1 & T s e @
Fgiay | 7?9 A e T e sfeaw
fafesa -, A &1 amfew g |
wATEET T w2 fw g wiedr-
zqwe 1 famd s fan @ o1 9z enfed
fa 2 f wiffe T fzT A a9 370
HATHZ & I H 510 W& OF T
e @ | gEEE gEer mE A
%7 a8 750 ¥ gwa fansae fear
& gufey § Saraardr & wrg |1 990
Ty § g0 wEar g fwogw wm
welell ¥ %3 1% 92 "9 71 ghegw
fafesm &2 | e a dfeaw fafesm
WA & I B FIHI AT & GI-58
q fo@ar woF w1 @A 9w 2, 8w
Wl IFAT &1 AN G WUT W] AW
% a5 a9 7 1w ET AT F¥
Tt fow e o & gwfr 2,
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AT U 9T gW 994 & fan  dar
1 ofwA, F1efT 5 4, 6 fa7 @ HE
F g WA F 1 QL S e w7
1 & Wie & a8 wgw & fag dare 0

SHRI BHUPESH GUPTA: All f would
like to say is, | say opportunity because
physical . . .

(Some horn. Members stood up.)

THE DEPUTY CHAIRMAN: No.
more. | am not going to give any other
body any chance,

, SHRI GULAM NABI UNTOO: | want
to knw about a question from Shri
Bhupesh Gupta whether he would fight
the election on two conditions. One is
that there should be no condition about
subscribing oath of allegiance to India
under the Constitution and another is that
there should be an impartial agency
othet* than the Election Commission of
Indi*. What does he say about these?

SHRI BHUPESH GUPTA; Why
should my point; be misunderstood? |
said, 'opportunity’ because he is ou'. his
physical availability is there. That is all.
If it is possible, talk with him: if you do
not want to, do not. As f<*r as the other
thing is concerned, it js most unfortunate
to say that | am pleading for him. No, |
am pleading, for the people of Indi'a and
Kashmir . . . (Interruptions.) Mr. Dharia.
I know, you at least tolerate me. I am an
Indian. Tolerate me. All | say, Madam
Deputy Chairman, is !:his. I know Sheikh
Abdullah, what he has been doing. When
I have any ide& of dealing with him or
talking to him, I will do so, talk to him,
only as on Indian citizen. | do not enter
into a discussion with one who does not
say that he is an Indian citizen. When
Jawaharlal Nehru also talked to him in
1964, he did not talk to him as a
foreigner. This is the thing.

As far as the other thing is concerned,
it is settled. Kashmir is a part of India. |
again and again say: f&
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solution is even conceivable outside the
Indian Union. But | only suggested,
having regard to the special cir-
cumstances .

SHRI M. M. DHARIA: What are j
»hey?

SHRI BHUPESH GUPTA: Is it not
possible for you to think of some laetter
accommodation within the Indian Union
because after all, we need not be rigid; if
we are firm in fundamentals, we can be
flexible on secondary matters.

THE DEPUTY CHAIRMAN: Mr.
Sfaukla.

SHRI VIDYA CHARAN SHUKLA:
Mjadam Deputy Chairman, | do not know
what barometer the hon. Mr. Bhupesh
Gupta has to judge the emotional
integration of the people of Kashmir. It is
quite clear, as | said earlier, that their
patriotism and their conduct during the
aggression by Pakistan in 1965 showed
that they regarded themselves as part of
India. And later on—of course in the
earlier elections—and also in the 1967
elections the Plebiscite Front had put up
j'fi candidates. There was regular election
under the auspices of the Election
Commission and the people who were
supporting the integration of Kashmir
with India and who pleaded for it, they
won the election. There have been several
unopposed returns. There were election
petitions. The election laws are there to
protect anybody from any irregularity that
might be committed; in an election in case
certain irregularities are committed. But |
would say here that by and large the
elections were fair in Jammu and Kashmir
and they reflected the will and the needs
of the people of Kashmir. The Communist
Party of India, of course, has been shifting
its position on Kashmir. What they said
earlier about Kashmir they do not say that
now. They have shifted their position. It
is obvious.

I have already made the position of the
Government e'ear about this matter.
And there is no question of
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reopening the question of the integration
of Jammu and Kashmir with India. We
cannot talk, about this matter to anybody,
neither to Sheikh Abdullah nor to
anybody who pleads for such a thing as
this. There is no question of talking like
that. | may say that such a talk as is clone
and ae Mr. Bhupesh Gupta was doing
does a lot of harm to the emotional
integration of the people of Jammu and'
Kashmir with India. Such doubts, if they
are sought to be created like this, they do
the greatest barm to national integration.
Nobody should have any doubt in their
mind about the status of Jammu and
Kashmir and its full integration with the
rest of thy country. I wiU request hon.
Mr. Bhupesh Gupta who has a lot of
political sense not to say things which are
harmful to the interests of the country and
the interests .

SHRI DAHYABHAI V. PATEL; H*
does it delibertely.

SHRI BHUPESH GUPTA: On ? point
of order. He is creating trouble

SHRI VIDYA CHARAN SHUKLA:
May | seek you, protection, MadamT |
am in possession of the floor.

SHRI BHUPESH GUPTA: You are in
possession. What do | say? Can't | ask

SHRI VIDYA CHARAN SHUKLA am

THE DEPUTY CHAIRMAN: Mr.
Gupta, you have expressed your views.

SHRI VIDYA CHARAN SHUKLA
Madam, he is very much intolerant to
others' views. | have heard him very
patiently and absolutely without any
interruption. And he must have thi much
of patience towards others. H« is just like
a child who jumps when something is not
to its liking. He must be able to .

SHRI BHUPESH GUPTA: He is en-
titled to say .
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SHRI VIDYA CHARAN SHUKLA:
He should allow others.

SHRI BHUPESH GUPTA: You can-
not distort.

THE DEPUTY CHAIRMAN: Mr.
Gupta, please sit down.

SHRI VIDYA CHARAN SHUKLA:
He should allow me ra differ from him,
he should not be so intolerant. And even
if he does not agree with me, why does
he jump like that and try to prevent me
from saying my point of view.

SHRI BHUPESH GUPTA: Only you
do not distort my point.

SHRI VIDYA CHARAN SHUKLA:
One very surprising thing is that Mr.
Bhupesh Gupta who claims to be non-
communal and claims his party to be
non-communal, is pleading for nego-
tiation and talking with a person who, he
concedes, is taking a communal line in
Kashmir. This is something of a very
surprisn”® paradox of their approach
towards Kashmir. He said in answer to a
Member's question here that Sheikh
Abdullah is taking a communal I"ne and
still he says . . . (Interruption?.) | would
sav that we refuse to talk to Sheikh
Abdullah as long as he does not change
his attitude towards communa'tsm,
towards this country and towards the
integration of Jammu and Kashmir.
There can be ro ouestion of talking with
Sheikh Abdullah unless he behaves like
an Indian citizen.

SHRI BHUPESH GUPTA: Alot . ..

SHRI VIDYA CHARAN SHUKLA: |
agree with what the hon. Mr. Dharia has
said that this is being done deliberately
by the Communist Party of India and it is
not a question of Kashmir or the people
of India that they have not heard of. They
have something else in their hearts.

SHRI BHUPESH GUPTA: Now,
Madam . .
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SHRI VIDYA CHARAN SHUKLA:
Lastly . ,

SHRI BHUPESH GUPTA: They are
cowards. They do not have the courage
to face the problem.

SHRI VIDYA CHARAN SHUKLA:
It hurts the hon. Member.

SHRI BHUPESH GUPTA: Tell me.

SHRI VIDYA CHARAN SHUKLA:
Fina'ly, 1 would say that Mr. Bhupesh
Gupta should know from the temper of
this House that public opinion is not with
him, that public opinion is not for the line
that the C.P.1, is taking and it would be
advisable that they gave it up.

SHRI BHUPESH GUPTA: | have at
least the courage to talk like this. Bat you
talk to Sheikh Abdullah s°cretly.

THE DEPUTY CHAHIMAN: The
question is:

"That the Bill be passed.” Th,

motion was adopted.

THE LOKPAL AND LOKAYUKTAS
BILL, 1968

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
Madam, | beg to move:—

"That this House concurs in the
recommendation of the Lok Sabh'a that
the Rajya Sabha do join in the Joint
Committee of the Houses on the Bill to
make provision for the appointment
and functions of certain authorities for
the investigation of administrative
action taken by or on behalf of the
Government  or  certain  public
authorities in certain cases and for
matters connected therewith, and
resolves that tne following Members of
the Rajya



